Item No. 7
Annual Statement of Accounts for the year ended 31st March 2018

1. The provisions regarding the preparation and submission of Annual Statement of Accounts of IRDAI as envisaged in the IRDA Act, 1999 are as under:
(i) ‘The Authority shall maintain proper accounts and other relevant records and prepare an annual statement of accounts in such form as may be prescribed by the Central Government in consultation with the Comptroller and Auditor General of India.’ [Section-17(1) of IRDA Act, 1999]

(ii) The accounts of the Authority as certified by the Controller and Auditor General of India or any other person appointed by him in this behalf together with the audit report thereon shall be forwarded annually to the Central Government and that Government shall cause the same to be laid before each House of Parliament.’ [Section 17(4) of IRDA Act, 1999]

2. The Annual Statement of Accounts for the year 2017-18 have been audited by Internal Audit Department of IRDAI and later by the Indian Audit and Accounts Department, Office of the Principal Director of Commercial Audit and Ex-officio Member Audit Board, Chennai. 

3. CAG has issued Separate Audit Report on Annual Accounts of IRDAI for the year 2017-18 and as advised by CAG vide their letter No. PDCA/CHENNAI/CA-2/2-148/IRDA/A/cs17-18/2018-19/319 dated 25th Oct 2018 (Annexure A), the report is placed before the Authority.
3 (i) The Final Accounts audited by CAG is placed in Annexure B and a detailed     

        analysis with reasons for variations in major items is placed in Annexure C.     

        The significant changes in Income and Expenditure in the current year (2017-
        18) over previous year (2016-17) are as given below:

	(Amount in Rs. Crore)

	Increase/Decrease
	Surplus for the year 2016-17
	
	51.75

	Increase in Expenditure
	Establishment Expenses 
	(2.93)
	

	
	Rent
	(0.72)
	

	
	Seminar, conference, publications, etc.
	(1.09)
	

	
	Loss on write off of asset
	(0.05)
	

	
	Promotional Expenses
	(5.55)
	(10.34)

	Decrease in Expenditure
	Salary and Allowances
	1.54
	

	
	Depreciation
	1.43
	

	
	Development Expenses
	5.10
	

	
	Other Expenses
	0.25
	8.32

	Increase in Income
	Fee from insurers and intermediaries
	18.11
	

	
	Seminar, conference, publications, etc.
	1.10
	

	
	Interest on Staff loan
	0.34
	19.55

	Decrease in Income
	Penalty
	(2.32)
	

	
	Interest on Investment
	(11.64)
	

	
	Miscellaneous Income
	(0.02)
	(13.98)

	
	Surplus for the year 2017-18
	
	55.30


3 (ii) It may also be seen from the Audit Report of CAG that there is no adverse opinion on the Annual Statement of Accounts of IRDAI. 
4. The Authority is requested to consider the agenda and adopt the accounts for the financial year 2017-18. On adoption, the accounts will be forwarded to the Central Government to be laid before each House of Parliament.
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